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Pamzshwar Dayal ee. Petitioner
Versus

Shri G.R. Mzghwal ee« Reapendent.

HOM'BLE 'D'IP.. GOPAL TRISHNA, VICE CHAIEMAL
ECIT'BLE MF. O.P. SHAFMA, ADMILIISTRATIVE MEMEER

For the Petbikbioner : ee. Mr. Shiv Kumar

For the Paspordesnt eee Mr. V.S. Gurjar

O0-R-D E-R
- PER HOI'BLE MP. GOPAL ITISHIA, VICE CHAIRMAN

Petitionsr, Pameshwar Dayal, has €iled this Contenpt Peticion u/z 17
of the Adminis ghra cive Tr ibunals Act, 1925, stating therein that, by not
according the benefit of Section 25-H of the Industrial Dispnies Act, 1947,
in tema of the dzcisicn of iths Tribinal, to the petitionst, the respondsnt

has conmitbzd conbempt of courtc.

2. Wz have hzard the L2arnad counsel fov the pekitionsr and the l"'rned
counsel for the vespondsnc.

2. The main contencicon of the lewined consel for the petitioner is
that fresh personz wer: =ngagesd  after the dzcizion in 0A &31/92 was
rendzved on 20.9.94, in viclation of the szme. Ik appears from the veply by
the resgpordent that the petrsons namsd in :ara—a of the Contempt Petiticon
were enJagsd 2arlisr than the Jjulisment was lelve111 invthe aforesaid OA.
The Jdirections in the judgement being prnsbecr1v~ in effect, we find that

thers has been no conbempt committed by the respondeni. This Conkempt

g

stition iz, therefore, dismisszd. Nobiced izsnsd iz Ji izchargsd.
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SHARMET (GOPAL IRISHNA)
ADMINISTRATIVE MEMBER ' VICE CHAIRMAN
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